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I 
	 Petitioner 

_Mr. I) .Mctha-va 
	 Advocate for t!lp Petitioner(s) 

Union of India,ry the Secretary, 
Communications, New Delni and 

3-othrr --------------- 	 Respondent 

Advocate for -the Responaein (s) 

CORAM 

The Hon'ble Mr 	1. .BAiJSU3Rk1ANI?N, MENi3EF  

The Hon'ble Mr 
	T.CHsflURAS1EirLA FEDDY,ME1i3Ei (JUDL.) 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be ircuiated to other Benches of the Tribunal? 
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IN THE CENTRAL ADMrnISTRATIVE TRIBUNAL ; ITIDEEABAD BENCH 

AT HYDE1,A3J4D 

0.A.No: 737/91  

BET1EEN: 

K.Nanchera Rao 	 .. Applicant. 

A N D 

Date of Order:. 4-6-1992 

ljnipn of India, r . by 
the secretary, Communications, 
Sanchar Shavan, New Delhi. 

The Director General, 
- Telecommunications, 

Sanchar Bhavan, 
New Delhi. 

The Chief General Manager, 
Telecsm, Karnataka Citcie, 
Eangalore. 

K.Bhogeswara Eno, 
Assistant Engineer, 
Dy.T.D.E. Hassan, 
Karnataka. .. Respondents. 

Counsel for the Applicant 	
•! Mr.D.Madhava Reddy 

Counsel for the Respondents 	 Mr.N.R.Devraj 

JORAM: 

HON 'BLE SI-JR I R.BALAStJBRMAN IAN, MEMBER (ADMN.) 

HON'ELE Si-mi T.C1-iiNDRASETC-iaRA REDDY,MEMBER(JuDL.) 

(Order of the Division Bench delivered by 

Hon'ble Shri T.Chandrasekhara Reddy, Member(Judl) ). 
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Mr. D. Madhava Reddy, Advocate for the applicant 

and Mr•  N.R.Devraj, 	Standing Counsel fcr the respondent5 

are present. Heard both sides. 

CA Nos.1599/87, 1125/88, 1673/87, 2141. 

2139/88,1597 & 1671/87 had been filed before the C.A.T., 

Principal Bench, New Delhi by the applicants who are 

similarly placed in all respects as the applicants in the 

present OA,for the very 	same reliefs the applicants have 

prayed for in the present CA. The Principal Bench as per 

the Judgernent dated 7.6.1991 had allowed all the said 

CAs by giving appropriate directions. As against the 

said Judgements, the department (espondents herein) carrie 

I 	 the matter in appeal by filing Special Leave Petitions to 

the Supreme Court. The Supreme Court as per its order 

dated 6.1.1992 dismissed the S.L.Ps confirming the 

Judgements passed by the C.A.T. in the above referred OAs. 

So, as could be seen the Judgement of. the C.A.T., New Delhi 

dated 7.6.1991, passed in the above said CAs had become 

in all respects. 

when this CA came up for hearing today, 

Mr.N.K.Devraj, 	for the respondents, produced a copy 

of the letter addressed to the Chief General Manager,. 

Telecomunications by the Govt. of Ifldia, Min of Communica-

tions, dated 1.5.1992. It will be pertinent to extract 

the relevant portion of the letter which is as follows: 

"In the light of recent Supreme Court decision upholding 

the decision of C.A.T. (Principal Bench), .the proposal to 

revise the seniority of Telecom. Fngineering Service,Gp.'B' 

Officers as .per para 206 of P&T Manual Vol.IV,. as well as 

to frame fresh All India Eligibility List of Junior Telecom 

Off icers for promotion to Tplecom.Engineering Services, 

Group'B' in accordance with said para 206, is under 

consideration of the Department." 
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Copy to S- 

I. Seretary, Coumtunications, union of Xndia•  Sanchar Shavan, 
New Delhi. 

2 the Director General.  Telecoimnunicationse Sanchar Shaven, 
New Delhi. 

3, The Chief General Manager, telecom, Itarnataka Circle. 
Bangalore. 

Sri, K.Bhogeswara Rao, Assistant Engineer, Dy. T.D.C. Steam, 
Kernataka. 

One copy to Sri. D.Madflna aeddy. advocate, CAT, Hyd. 

One copy to Sri. IhV.Rawana, Addi, 035C, OtT, Hyd. 

1. One spare copy. 
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In view of the said letter we are of the obinion that the 

interests of. Jttice would be met by deciding this OA by 

giving the very Same directions that are given in 

OA.1599/87 and batch. 

4. 	 In the result we direct the respondents 

to extend, the benefit of the Judgement delivered by the 

C.A.T. on 7.6.1991 in OA,1599/87 and batch to the applicant 

herein also. The applicant shall be deemed to have been 

pronoted with effectfrom the date prior to the date of 

prorrotion of any person who passed departmental examination 

subsequent to the, applicants and their seniority to be 

revised in TES Group 'B' cadre. The aoplicant shall also 

be entitled to reixation of the pay with effect from the 

said date. This order shall be implemented within Six 

months from the date of receipt of the order. The application 

is disposed of with the said directions with no Qr'der as 

to costs. 

T:(,L$&n' 
(T.CHa DRASEICHARA REDDY) 

4mber(crudl..) 
(R .BALASUBRAMAN IAN) 

Mcmber(Admn.) 

Dated 4th June. 1992 

(Dictated in the Open Couit) 




